UNIVERSAL SOMPO GENERAL INSURANCE CO LTD ‘s

Standard Fire Special Peril Policy (Commercial) — Add ons

1) Additional interests Clause
(UIN: IRDAN134CP0010V01201819/A0004V01201920)

It is understood and agreed that any individual, firm, corporation and/or its joint ventures, for
whom or with whom The Insured may be operating is hereby named as additional Insured in The
Schedule when required by contract, or as required. It is further understood and agreed that in the
event there is any violation of the terms and conditions of this insurance by one Insured, it shall
not affect the rights of other Insureds; including interest of mortgagees and notice of assignment
in respect thereof.

Subject otherwise to the terms, conditions and exclusions of the Policy.
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